
CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

Original Application No. 1135 of 1998 | ̂
New Delhi, this the 17th day of March,1999

HON'BLE MR.JUSTICE V.RAJAGOPALA REDDY.VICE CHAIRMAN(J)
HON'BLE SHRI N.SAHU,MEMBER(A)

Shri Jabar Singh Rawat, Son of Shri Narain
Singh Rawat, Resident of Gail No.16, House
No.228, Shiv Mandir, Wazirabad, Delhi.
Place of Employment - Employed as
Chowkidar, Ministry of Defence, Government
of India, Solid State Physics Laboratory,
Lucknow Road, Delhi~110054

(By Advocate: Shri Y.R.Malhotra)

Versus

1. Secretary to the Government of India,
Ministry of Defence, South Block,
Central Secretariat, New Delhi.

2. Director General, Defence Research and
Development Organisation, Miiiiotry wf
Defence, South Block, Central
Secretariat, New Delhi.

3. Director, Ministry
Government of India,
Physics Laboratory,
De lhi""110054

of Det ence,
Solid State

Lucknow Road,

-APPLICANT

k Director, Defence Electronic
Applications Laboratory, Ministry of
Defence, Government of India, Research
and Development Organisation, Dehradun-
248001

By Advocate: Shri Gajendara Giri),

-RESPONDENTS

O R D E RfORAL)

Bv Reddv.J.-

The grievance of the applicant, who is working

as Chowkidar, is with regard to his posting as Fireman

Grade—Ii.

2. It'is the case of the applicant is that he was

selected as Fireman Grade—II by respondent 4, but as on

date of filing the application, he was not given the

posting and the case was pending since 1996. The



applicant relies on Annexure-A-9 ietter dated 20.11.1335.

y  In the proceedings written by the Assistant Director
(Pepsonnel), Research & Development to Derence oci-nuc

Centre, Delhi, the subject of filling up the post was

considered. The Assistant Director states that the

selected persons who had successfully undergone tiaining

-jp Fire Fighting are entitled to the post or Fireman

Grade-II against the existing vacancies in the

Lab/Establishment. It v=vas rurther stated in paragi aph *+

as unoer —

"In case of non-availability of a vacancy
of Fireman Grade-II, the same may be
intimated to this HQ at the earliest along
with the undertaking already submUted by
the employees before undergoing training,
3o that he can d diiy i-cib/ c.ott
'Wherever "-/acancies exists.

3. It is contended by the learned counsel for the

-  applicant that in case of non-availability of vacancy in

Fireman Grade-II the same should be intimated to the

Headquarters so that the applicant can be posted to any

Lab/Establishment wherever vacancy exists. But, - the

respendent—departmenP, in 'whioh the a^jpiiccint le 'v^wrrxing,

has n-ot acted in accordance with paragraph 4 as no

information 'was sent to respondeno 4 aueut tnc

non—a'v'ai 1 ab 1 i"py ot '-/acancy. The learned counoe! lOr orie

respondents submits that the applicant e-<jUid i ivo ue

posted as Fireman -Grade-II as there 'was no vacancy.

4. The applicant ha'ving been regularly selected

and appointed is entitled to be posted as rireman

Grade—il. Ho'we'ver, he could not be posted on the ground

c-T non—avai 1 ab 1111y ot post. xf that is the case, the

respondents should ha've 'written in terms of paragrapn 4



V

OT ijllG SijCVG pPOCGGdinQS CiSljSCi iiOnl i i idSi-* so ciS

GnstDSiG 'lthG sppXicsntj s posljinQ in <^n3' LsiD/cSudlDi isiiiTisnLi j

wherever vacancy exists. Since the respondents have

to do SOj ti i iS iS ci l it odoc rthdie wc7 oai i ylVo ci

direction to respondent 3 to act in accordance with

paragraph 4 of the proceeding dated 20.11.95. We order

accordingly. The respondent is also directed to inform

the non—avai1abi1ity of post as stated above, within a

period OT one monoh from nhe date ot receipLi ot a copy of

this order.

"he O.A. is disposed of as above. No costs.

/d 1 r^esh/

^

(  N. SAHU )
MEMBER(A)

(  V.RAJAGOPALA REDD)/ )
VICE CHAIRMAfl(J)


